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tis Bijaya Lahoo, daughter of Mandaradar ahco, 
Btaff Nucse, Office of the Govornment of India Txt Book Pres3 
P.O.S-jk Bchool, Bhubane3sr75, Dlst_ Purl. 

App1jt. 

Union of India thro igh theccretry, 
Nnistry of Urban Development, New De1i. 

Directorete of PrintingS, Wi ng, NinnalBhow, 
N w Do]j11. 

Isnagor, ovornont of India 'fet Book Pres3, 
P.1J.ajnjk School, Ehuhaneswar5, i)lst- Pun, 

Sri Dambarridhar Behera s/o- Bidyadhar Behera, 
t present working as Binder Grade-Il in 
Government of In'ja Text Book Press, 
P.O.SCjfljk School, Bhuhas.oswar-5, 1)1st- Purl, 

... 	Resoorident5, 

Das, . HN.oitray, S.C.Da3h, 
Bimal Das & G.Rout,Advocates 

A.B.Nisra, 3 r, Standing Counsi 
(Central) & 

1w, Tahalj Da1aj,Add1.5tandjrc Counsol 
(Cent rel) 	 • , 

F o r Al cant. 
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	(3) , In this applicat los md er a cc Los I 9: f he 

drninistrative Tribunals Act, 1985, the prayer of the 

metitioner is tO command the respondents to allot a :jucirters 

in favoaL nE - he ice 4: itineer. 

Shortly st td the ca:e af tha petitioner is 

that she is a staff nurse attached to the office of the 

Government of India Te>:t Pook Pres:; stcitlo ad at Bhuhaseswor, 

Further 	ca;e of the petithanar is tLat according to 

.i1e 24 of Allotment of Government Residence to officers 

emoloyad in Government of India Press, a quarters has to b 

reserved for a staff nurse and a quarters is bound to be 

provided to the incumbent who is in such a post. Hence the 

prayer. 

In their counter, the respoadents maintaLnan 

that as soon as a quarters falls vacant, the same :ouid be 

dlot.ted to the petitIoner. 

.1e have heard Mr. Bimal Dash, learned counaci 

for the applic;nt 	Mr. Tahali Dalai, learned Mditionai 

standing Counsel for the Central Government at somelencith. 

Mr. Das su'iiitted before us that a quarters was vacant till 

280.1988 and it was reserved under Rule 24 • This case was 

filed by the petitioner on 28..88 and it was listed for 

:dintssion on 29.8.1988 when stay order was passed by this 

Bench and having §ot the information regarding filing of this 

case the concerned authority allotted the quarters to 

somebodyeLse on 28.6.1988. This is a disputed question of 

to 
faCt . We would notlike / give any finding 

	on this 



p.' 

issue because this matter was once agitated before us 

and vide order dated 18.7.1988 we did not pass any orders 

on this controverjai issue. Be that as it may, it was 

suitted before us by Mr. Tahali DaLaj, learned Addl. 

Standing Counsel that it is expected that a quarters would 

become vacant within a month or so and as soon as it is 

vacant first preference would be given to the present 

petitioner and the said quarters will be allotted to the 

petitioner. In View ofthe Concession made by the departmerjtai 

authorities, we think that they would not go back 	-i the 10 
 

aforesaid statement .Therefore, we de direct that as son fc 

1 	as the quarters becomes vacant according to official status 

of the present petitioner, it should be allotted to her outf 

turn basis without any delay as such an indication had 

also been given by the Deputy Director (.Adrnn.) Headqiarters, 

New Delhi in his memo No. 52/061/87_A5 dated 7.3.1988, vide 
Annexure..6. 

5. 	 Thus, the application is accordingly disposed 

of leaving the parties to bear their Own costs. 
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